CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI

Petition No. 806/MP/2025
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Electricity Act, 2003 read with Regulations 65 and 70(2) and
of the CERC (Conduction of Business) Regulations, 2023
against the Respondent No. 1- Bihar State Power Holding
Company Limited and the Respondent No. 2- PTC India
Limited for wilful disobedience and failure to execute this
Hon’ble Commission’s final order dated 12.4.2024 passed in
Petition No. 109/MP/2022.

Jindal India Power Limited
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Shri Ravi kishore, Advocate, PTC
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Record of Proceedings

The matter was called out for hearing through a virtual mode.

2. At the outset, the learned counsel appearing on behalf of the Respondent,
BSPHCL, sought an adjournment of one week due to the non-availability of the arguing
senior counsel. The learned counsel for the Petitioner, while objecting to the said request,
submitted that the present Petition has been filed for the enforcement of the
Commission’s order dated 12.4.2024, passed in Petition No. 109/MP/2022. He further
submitted that similar adjournments had been sought by the Respondent on previous
occasions as well.
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3. The Commission, after hearing the learned counsel for the parties and considering
the submissions made, as a last opportunity, acceded to the request of the Respondent,
BSPHCL, and adjourned the matter.

4. The Petition shall be listed for hearing on 18.6.2026.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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